ITEM NO.33 COURT NO.8 SECTION IV-C

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 26867/2023

(Arising out of impugned final judgment and order dated 17-10-2023
in WPT No. 117/2022 passed by the High Court Of Chhatisgarh At
Bilaspur)

M/S SHREE JEET TRANSPORT Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)

(FOR ADMISSION and IA No.253001/2023-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

Date : 11-12-2023 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) Mr. Arvind Datar, Sr. Adv.
Mr. Kavin Gulati, Sr. Adv.
Mr. Abhishek Anand, Adv.
Mr. Rahul Kumar, Adv.
Mr. M. P. Devanath, AOR
For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Issue notice on the Special Leave Petition as well as on the
prayer for interim relief, returnable on 09.02.2024.
Liberty is granted to serve the Standing Counsel for the

State, in addition.
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